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Vajpayee is saying. It cannot be accep
ted. On behalf of my party. I want to 
put it on record, that we are opposed 
to this_ The Election Commission has 
no right to take a political docision. 
This is a political decision (Interrup
tions). 

Jl.lfT ~n"{o ~;:ro "(T~~ C~~) : ~f~ 
or~lfT:qT"\ ~ qTf~ Cl ~TCTi~ , 

. . . ( cl{q'efA ) . 
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Cfil~ ~lfTUFr ~~T frrCTi~T ~ I 

. . . ( c~ct~l'i ). . . 
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MR. SPEAKER: Not allowed. 

( Interruptions) 

JI.If! ~l~;;T~ ~);:rifi ~H~l (ij-~~~): 

9 ~ ~r{F~ if 77 oTTG:11T frr !f(lT'\ 
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~ :qT~CJT ~ ~~ '1"\ fcr:qT,( fCfilfT \it'Tlf I 

SHRI G. M. BANATWALLA 
(Pa nnani) : Sir, we have taken strong 
objection befor e the Election Com .. 
mISSIon and the Government about 
adopting 1971 Assam electoral rolls. 
We have demanded 1979 electoral 
rolls. 

*Not recorde4 ~ 

MR. SPEAKER: This is your 
opinion and that is his opinion. I have 
nothing to do with it. 

----
11.25 brs. 

PAPERS LAID ON THE TABLE 

Report of the Law Commission 

THE MINISTER OF LAW, JUS
TICE AND COMPANY AFFAIRS 
(SHRI JAGAN NATH KAUSHAL): I 
beg to lay on tbe T tblc a copy of the 
Hundredth Report of the Law Com
mission on 'Lit igation by and against 
the Government : Some recom· 
m nda t ions for reform' . [Pl aced in 
Library. See LT-No. 86 815 / 84] 

Notification under Delhi Motor 
Vehicles Tax ~ t ion (Amendment) Act 

19F3 and sta tfment ~howing reasons 
for de Jay in Jaynig tbe Notification 
and Rf.>port of the Calcutta Do~k 
Labour Board. Notification unucr 

Motor Part Trast Act, 1%5. 

lHE MINISTRY OF STATE IN 
THE MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI Z. R. ANSARi) : 
I beg to lay on the Table: 

(1) A copy of Notification No. 
UDT (A)/Tpt/83 (Hindi and 
English versions) published in 
Delhi Gazette dated the 1st 
Deccmebr, 1983 regarding the 
date of enforcement of the 
provisions of D elhi Motor 
Vehicles Taxation (Amendment) 
Act, 1983 . [Placed in Library. 
'See LT-No. 8689/84] 

(2) A statement (Hindi and English 
versions) showing reasons for 
delay in layingt he notification 
mentioned at (1) above. 
[PIeced in Library. See LT
No. 8689 /8 4] 
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(3) A copy of the Annual Report 
(Hindi aDd English vrrsions) of 
tb(1 Calcutta Dock Labour 
Board, for the year 1977-79 
along with Audited Accounts. 

(4) A c( py of the Annual Report 
(Hindi Hnd English versions) 
of the Cllcutta Dock Labour 
Board, fJ r the year 1978·79 
along with Audited Acc unts. 

(5) A copy of t he Annual Report 
(Hindi Clnd Engl ish versions) 
of the Calcutta Dock Labour 
Bo:ud, for the year 1979-80 
along wit h Audited Accounts. 

(6) A c py of the Annual Report 
(Hindi and English versions) 
of the C:dcut ta Dock Labour 
Board , fo r the year 1980-81 
along \.\ith Audited Acccunts. 

(7) A copy of the Annu:tl R l po rt 
(Hi nd i :lnd English version) 

of the C ' lcutt a Do k L abeur 
BoanJ, f L)J' (he year 1981·82 
along ,,"ith Audited Accounts. 

(8) A corY of I he Annual Report 
(lI 'rdi and English ver!>ions) 
of tl c Calcut t· Dock Labour 
Bo ::nd , for the yea r 1982-83 
along wit:) Audit ed Accounts. 

(9) Six sta temCrlts (Hindi and 
Engli sh versions) showing 
reasons fo r del .t Y in laying the 
papers mentioned at (3) to (8) 

abo e. · [Placed in L ibrary. See 
LT-No. 8690/84] 

(10) A copy each of the following 
Not ificati ons (Hindi urod 
"ngl ish ve rsions) u nder sub

sect ion (4) of ection 124 of 
th e Major Port Trusts Act, 
1963 :-

(i) G SR 842 published In 

Gazette of India da ted 
the 4th August, 1984 

. _-_ .... _ .. _- ..... _ 
D_ ....... '"'" •• 

Port Trust Testing House 
(Amendment) Regulations 

and Schedule of Charges, 

1982 made by the Board 

of Trustees of the Port 

of Bombay. 

(ii) GSR 549 (E) published 
in G azette of India dated 
the 29th July, 1984 
approving the Tuticorin 
Port Trust Employees 
(Recruit ment, Seniority 
and Promotion) Amend
ment Regulations, 1984. 

(iii) GSR 61 I (El published 
in Gazette of Indi::.l d::l't~d 
the 16 h August, 1984 
approving the Tuticorln 
Port Employees (General 
Provident Fund) Amend
ment Regulations, 1984 
made by t he Board of 
Trustees for the Port of 
Tuticorin. 

(iv) ~ GSR 550 (E) published 
in Gazette of India dated 
the 31st July, 1984 
approving the 1 uticorin 
Port Employees (Leave) 
First Amendment Regula
tio ns, 1984. (Placed in 
Libra ry. See LT-No. 
8691 / 84] 

Not ification UDder Minimum wages 
Act, 1948 

THE MINISTER OF SlATE IN 
THE MINISTRY OF LABOUR AND 
REHABILITATION (SHRI DHARMA
VIR): I beg to lay on the Table a 
copy of the Minimum W <.l ges (Central) 
Amendment Rules, 1984 (Hindi and 
English ver~jon ) published in Notifica
tion No. GSR 846 in Gazette of 
India dated the 4th August, 1984 
under section 30A of the Minimum 
Wages Act, 19b4. [PJaced in Librarf 
C" ... .. T T_N'n RI\Q'/Rd.1. 


